CHAPTER VIIL
OF SEARCH WARRANT.

114. When a Magistrate shall consider that the pro-
duction of any thing is essential to the conduct of an enquiry
into an offence known or guspected to have been committed,
he may grant his warrant to search for such thing; and it
shall be lawful for the Officer charged with the execution of
such warrant to search for such thing in any hLouse or place
within the jurisdiction of such Magistrate. In such case the
Magistrate may specify in his warrant the house or'place, or
part thereof, to which only the search shall extend.

115. A search warrant shall ordinarily be directed to a
Police Officer, but the Magistrate issuing. the search warrant
may, if immediate search is necessary, and no Police Officer be
immediately available, direct the warrant to any other person.

116. A search warrant directed to an Officer in charge
of a Police Station may, if such Officer is not able to proceed
in person, be executed by any Officer subordinate to such
Officer. In such case the name of such subordinate Officer
shall be endorsed upon the warrant by the Officer to whom
the warrant is directed.

117. When it shall be necessary for a search warrant
to be executed out of the jurisdiction of the Magistrate issu-
ing the warrant, the Magistrate within whose _jurisdicfion the
warrant is to be executed shall endorse his name on the
warrant, which shall be sufficient authority for the P(I)lice
Officer charged with the execution of such warrant to execute
the same within the said jlirisdiction, or the search warrant
may be directed to the Magistrate within whose jurisdiction
the search is to be made, and such Magistrate shall there-
upon endorse his name on such warrant and enforce its exe-
cution in the saine manper as if the warrant had been issued
by himself.
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118, In any case in which there is reason to believe
that the delay occasioned by obtaining the endorsement of
the Magistrate in whose District the warrant is to be execut-
ed, will prevent the discovery of the thing for which search
is to be made, the Police Officer charged with the execution
of the search warrant may execute the same in any place
beyond the jurisdiction of the Magistrate by whom it was
issued without the endorsement of the Magistrate in whose
jurisdiction that place is situate. gIf the thing for which
search is made is found in such place, it shall be immediately
taken before the Magistrate in whose jurisdiction it is found,
and who, unless there be good cause to the contrary, shall
make an order autharizing it to be taken to the Magistrate
who issued the warrant.

119. If the thing searched for be found within the
local limits of a Supreme Court of Judicature, it shall be taken
to the Chief Commissioner of Police or to a Police Magis-
trate, who shall act in the manner prescribed in the last pre-
ceding Section.

120. In any case in which it may appear necessary, a
Magistrate may, by the warrant, order search to be made in
a place out of his jurisdiction, and may direct that the war-
rant be executed either after or without obtaining the en-
dorsement of the Magistrate within whose jurisdiction the
search is to be made. When a Magistrate issues a wétrant
under this Scetion, he shall inform the Magistrate within
whose jurisdiction the house or place to be searched is situ-
ate, or if the house or place be situate within the local limits
of any Supreme Court of Judicature, he shall inform the
Chief Commissioner of Police of the issue of such warrant.

121. % shall be competent to a Magistrate issuing
warrant for the search of any house or place ‘out of thé juris-
dietion of the Magistrate of the District, to direct the warran't
to the Magistrate of the District, in w$I11éh_ such house &r
place is situate, and to transmit the same by post. 'On reeeipt
of the warrant by the Magistrate to whom it is diredted,
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shall endorse his name on the warrant and enforce its execu-
tion in the same manner as if the warrant had been original-
ly issued by himself, If the warrant is to be executed
within the local limits of any Supreme Court of Judicature,
it shall be addressed to the Chief Commissioner of Police
or to a Police Magistrate. In such case any property found
cn search made, may be dealt with as provided in Sections
118 and 119 of this Act.

122. If the housegor place to be searched is closed, it
shall be the duty of aamy person residing in or in charge of
such house or place, on demand of the Officer or other per-
son executing the warrant, to allow such Officer or other per-
son free ingress thereto, and to afford all reasonable facilities
for a search therein.

123. A Police Officer, or other person authorized by a
warrant to search any house or place may break open any
outer or inner door or window of the house or place, in or-
der to execute such warrant, if after notification of his au~
thorit}‘r and purpose, and demand of admittance duly made
he cannot otherwise obtain admittance.

124. If the place-ordered to be searched is a zenanah
or apartment in the actual occupancy of a woman who, ac-
cording to the customs of the country, does not appear in
public, the Officer or other person charged with the exe-
cution of the warrant shall give notice to such woman
in such zenanah or apartment, not being a woman against
whom a warrant of arrest has been issued, that she is at li-
berdy to withdraw, and, after giving such notice and allow-
ing a reasonable ttme for the swoman to withdraw, and af-
fording her every reasonable .facility for withdrawing, such
Officer or other person may enter such zenanah or apartment
for the purpose of completing the search, using at the same

time every precaution consistent with these provisions for

preventing the clandestine removal of property.

125. Thg search of any house sor place under this
Chapter shall be made in the presence of two or more res-
pectable inhabitants of the place in which the house or place
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-searched is situate, but such persons shall not be required to

attend the Court of the Magistrate as witnesses unless spe-
cially summoned by such Magistrate., The occupant of the

. house or place or some person in his behalf shall, in every

instance, be permitted to attend during.the search, :

126.  In any case in which it shall be necessary to cause

a female to be searched, the- search shall be conducted
with strict regard to the habits and, enstoms of the country.
127. If the Magistrate of t1#® District or a Magistrate

in charge of a division of a District, upon information and
after such enquiry as he may think necessary, has reason to
believe that any house or other place is used as a place for the
deposit or sale of stolen property, or for the deposit or sale
or manufacture of forged documents or counterfeit Govern-
ment Stainps or counterfeit coin, or instruments or materials
for counterfeiting coin, or for forging, or that any forged docu-
ments or counterfeit stamps or false seals or any counterfeit
coin or instruments or materials used for counterfeiting coin, or
for forging, are kept or depesited in any house or other place,
he may by his warrant authorize any Police Officer above the
rank of a coustable, peon, or burkundaz to enter, with such
assistance as may be required, and by force if necessary, any
such house or other place, and to search all such parts of the
same as shall be specified in the warrant, and to seize and take
possession of any stolen property, documents, stamps, seals, or
coins therein found which he may reasonably suspect to be
forged, stolen, false, or counterfeit, and also of any such in-

- struments and materials as aforesaid.

128. The Magistrate By whom a sehrch warrant is is-
sued, may attend personally for the purpose of seeing that
the warrant is duly executed. The Magistrate may also

direct a search to be made in his presence of any house or

place, for the search of which he is competent to issue a
search warrant, _ b

129.  An Officer in charge of a Police Station may,
without a warrant, enter any shop or premises within the

limits of such Station for the purpose of inspecting or search-
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ing for any weig.hts or measures or instruments for weighing
used or kept therein, whenever he shall have reason to be-
lieve that there are in such shop or premises any weights,
measures, or instruménts for weighing which are false. If
such Police Officer shall find in such shop or premises any
weights, measures, or instruments that are false, he may
seize the same and shall forthwith give information of such
seizure to the Magistrate having jurisdiction.

130. The seizure *by any Police Officer of property
alleged or suspected to have been stolen, or of property
seized by any Police Officer under circumstances which
create suspicion of the committal of any offence, shall be
forthwith reported to the Magistrate of the District, who
shall thereupon make such order respecting the custody and
production of the property as he shall think proper.

131. When any such property shall be unclaimed, the
Magistrate of the District may detain the.same and shall
issue a proclamation f:pemf}mo' the articles of which such

property consists, and requiring any person who may have a*

claim to the property to appear and establish his claim there-
to within six months from the date of such proclamation,

132. within the period allowed,
claim such property, and if the person in whose possession
such property, was found shall be unable to show that it was
legally acquired by him, the property shall be at the disposal
of the Government, and may be sold under the orders of, the
Magistrate of the Distrct.e

If no person shall,
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